FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

OR THE A NTION O

H )

RELEVANT PARTICULARS

1. | Name of corporate debtor Aryan Ispat and Power Private Limited

N

. | Date of incorporation of corporate debtor | 28/04/2003

3. | Authority under which corporate debtor ROC Delhi
is incorporated / regjstered

4. | Corporate Identity No. / Limited Liability | U27102DL2003PTC259757
Identification No. of corporate debtor

5. | Address of the registered office and 198, SFS, Vasant Enclave Rao Tula Ram Marg,
principal office (if any) of corporate South Delhi, New Delhi, Delhi, India, 110057
debtor

6. | Insolvency commencement date in 22/03/2024
respect of corporate debtor

7. | Estimated date of closure of insolvency | 18/09/2024
resolution process

8. | Name and the registration number of Mangesh Vitthal Kekre
the insolvency professional acting as Reg. No.: IBBI/IPA-001/IP-P00539/2017-18/10964
interim resolution professional

9 | Address and e-mail of the interim Address: 607, Chetak Center, RNT Marg, Near Hotel
resolution professional, as regjstered Shreemaya, Indore, Madhya Pradesh ,452001
with the Board Email: ca.mangesh@gmail.com

10.| Address and email to be used for Address: 607, Chetak Center, RNT Marg, Near Hotel
correspondence with the interim Shreemaya, Indore, Madhya Pradesh ,452001
resolution professional Email: cirp.aippl@gmail.com

11.| Last date for submission of claims 05/04/2024

12| Classes of creditors, if any, under Based on limited information, there is no class of
clause (b) of sub-section (6A) of creditors u/s 21(6A) (b) of IBC, 2016

section 21, ascertained by the interim
resolution professional

13.| Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.| (a) Relevant Forms and (a) Web link: The relevant form can be downloaded
(b) Details of authorized representatives | from https://ibbi.gov.in/en/home/downloads
are available at: (b) Physical address: Not applicable

Notice is hereby given that the National Company Law Tribunal, New Delhi has ordered the

commencement of a Corporate Insolvency Resolution Process of Aryan Ispat and Power

Private Limited on 22/03/2024.

The creditors of Aryan Ispat and Power Private Limited are hereby called upon to submit

their claims with proof on or before 05/04/2024 (Being 14 days from 22/03/2024 i.e. the

date of receipt of the said order of Hon’ble NCLT, New Delhi by IRP) to the interim resolution

professional atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its

choice of authorized representative from among the three insolvency professionals listed

against entry No.13 to act as authorized representative of the class in Form CA.Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Date : 25/03/2024 Mangesh Vitthal Kekre

Place: Indore Interim Resolution Professional

Aryan Ispat and Power Private Limited

Reg. No. IBBI/IPA-001/ IP- P00539/2017-18/10964
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Eligible Shareholders will be sent the Letter of Offer and the Tender Form through Speed Post/ Registered
Post. Further the eligible shareholders whose email ids are registered with the Registrar and Share

that the firm arrangement for the funds and money for payment through verifiable means are in place to

) | (|

fulfil the Offer obligations. ] . )
Announcement of failure of Delisting Offer and update on Open Offer June 14,2024 [  Friday Transfer Agent will be sent the Letter of Offer and the Tender Form through electronic means. In case of
VL. STATUTORY AND OTHER APPROVALS: Filing of the draft letter of offer with SEBI June 20, 2024 | Thursda non-receipt of Letter of Offer, eligible shareholders can access the Letter of Offer on the website of SEBI,
9 y

(i) As on the date of this DPS, to the best of the knowledge and belief of the Acquirers, except for (i) a valid | | Last date of withdrawal of Equity Shares tendered under Delisting Offer June 24,2024 | Monday the Registrar to the Offer, the Stock Exchange and the Manager to the Offer at www.sebi.gov.in,
shareholders resolution approving the delisting of the equity shares of the Target Company in accordance Last date for SEBI observations on draft Letter of Offer (in the event SEBI www.skinfo.in, www.bseindia.com, www.cse-india.com and www.vccorporate.com respectively. Further
with all the requirements of Regulation 11 of the SEBI Delisting Regulations; (ii) in-principle approval | | has not sought clarifications or additional information from the Manager to the an eligible shareholder who wishes to obtain a copy of the Letter of Offer may send a request to the
from the Stock Exchange for the delisting of the equity shares of the Target Company in accordance Registrar to the Offer at their email id mentioned herein in this Detailed Public Statement stating the

th Requlation 12 of the SEBI Delisting Requlati ther statut | rod. i Offer) July 11, 2024 Thursday name, address, no. of equity shares, client ID no., DP name / DP ID, beneficiary account no. folio no. and
with Regulation 1= ot the elisting Regulations, (iii) any other statutory arpprova S required, itany. | | identified Date” July 15, 2024 Monday upon receipt of such request, a copy of the Letter of Offer will be provided to such eligible shareholder.
Other than as stated above and to the best of the knowledge of the Acquirers, there are no other | | pate by which the Letter of Offer will be dispatched to the shareholders | July 23,2024 | Tuesday The Letter of Offer alongwith a form of acceptance cum acknowledgement would also be available at the
statutory or governmental approvals required for the Offer. However, if any other statutory or governmental Last date by which Board of the Target Company shall give its recommendation July 25, 2024 Thursday website of SEBI, CSE and the Manager to the Offer and shareholders can also apply by downloading
approval(s) are required or become applicable at a later date before closure of the Tendering Period, Last date for upward revision of Offer Price and/or Offer Size July 26, 2024 Friday such forms from the said website.
this Offer shall be subject to such statutory approval and the Acquirers shall make the necessary Date of publication of advertisement containing announcement of the schedule (xi) The Public Shareholders who tender their Equity Shares in the Offer shall ensure that the Equity Shares
app-l|cat|ons for such statutory approval(s) and the Underlying TfanSﬁCthh and the Offer would also be of activities of the Offer, status of statutory and other approvals, if any and are fully paid-up and are free from all liens, charges and encumbrances. The Acquirers shall acquire the
subject to such other statutory or other governmental approval(s). The Acquirers shall make the necessary . . . . Offer Shares that are validly tendered and accepted in the Offer, together with all rights attached thereto,
procedures for tendering acceptance in the newspaper where this Detailed
applications for such other approval(s). The applications for the required statutory approvals (as currently . ) o including the right to dividends, bonuses and rights offers declared thereof in accordance with the applicable
Public Statement was published and notification to SEBI, the Stock Exchanges, . .
deemed necessary) are in the process of being filed or obtained. _ . _ law and the terms set out in the PA,this DPS and the LOF.
and the Target Company at its registered office July 29, 2024, Monday . ) o ) .

(i) There are no conditions as stipulated in the SPA, the meeting of which would be outside the reasonable Date of commencement of tendering period July 30, 2024 Tuesday (xii) - Accidental omission to dispatch the Letter of Offer to any person to whom the Offer is made or the non-
control of the Acquirers and in view of which the Offer might be withdrawn under Regulation 23(1) of the ST e Ry receipt or delayed receipt of the Letter of Offer by any such person will not invalidate the Offer in any way.
SEBI (SAST) Regulations. - — — : (xiii) In case the Delisting Offer is not successful, the Public Shareholders of the Target Company shall have

Date by which communications of rejection/ acceptance and payment of . . . o . .
. ¢ delay in receint of anv statutory approval. SEBI mav. if satisfied that delaved receint of the . . o a right to withdraw any Equity Shares tendered under the Offer within 5 (five) working days from the date

(iif) In case o y P y y app : Y y P consideration for applications accepted shall be made August 27, 2024 | Tuesday of announcement of failure of Delisting Offer in terms of Regulation 5A(5) of the SEBI (SAST) Regulations.

requisite approvals was not due to any wilful default or neglect of the Acquirers or failure of the Acquirers | *gentified Date is only for the purpose of determining the names of the shareholders as on such date to whom

(xiv) No indemnity is needed from the unregistered shareholders.

to diligently pursue the application for the approval, grant extension of time for the purpose, subject to | the Letter of Offer would be sent. All owners (registered or unregistered) of equity shares of the Target Company
(except Acquirers and Sellers including persons deemed to be acting in concert with them) are eligible to

participate in the Offer any time before the Closure of the Tendering Period.

It must be noted that the detailed procedure for tendering the shares in the Offer will be available in the
Letter of Offer ("LOF"). Kindly read it carefully before tendering Equity Shares in the Offer. Equity Shares
once tendered in the Open Offer cannot be withdrawn by the equity shareholders.

the Acquirers agreeing to pay interest to the shareholders as directed by the SEBI, in terms of Regulation (xv)

18(11) of the SEBI (SAST) Regulations. Further, if delay occurs on account of wilful default by the

Acquirers in obtaining the requisite approvals, Regulation 17(9) of the SEBI (SAST) Regulations will | VII. PROCEEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER: IX. DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OPEN OFFER WILL BE
also become applicable and the amount lying in the Escrow Account shall become liable to forfeiture. (i) All the shareholders (registered or unregistered) of Equity Shares whether holding Equity Shares in AVAILABLE IN THE LETTER OF OFFER
(iv) No approval is required from any bank or financial institutions for this Offer. dematerialised form or physical form, (except Acquirers and Sellers including persons deemed to be | X,  OTHER INFORMATION:
VI TENTATIVE SCHEDULE OF ACTIVITY: acting in concert with them) are eligible to participate in the Offer any time before closure of the tendering (Q) The Acquirers hereby confirm that they along with other constituent of the Promoter Group have not

period. sold any equity share of the Target Company held by them six months prior to the date of the Initial

a. This Open Offer is being made under Regulations 3(1), 4 and Regulation 5A of the SEBI (SAST) Public Announcement made in terms of Regulation 8(1) of the SEBI Delisting Regulations.

Regulations. The tentative schedule under Regulations 3(1), 4 and Regulation 5A of the SEBI (SAST)
Regulations, as applicable, is as follows:

(i) There shall be no discrimination in the acceptance of locked-in and non -locked- in shares in the Offer.
The residual lock-in period shall continue in the hands of the Acquirers. The equity shares to be acquired (ii)
under the Offer must be free from all liens, charges and encumbrances and will be acquired together

The Acquirers hereby confirm that they along with other constituents of the Promoter Group have not
directly or indirectly:

lssue of Public Announcement March 18. 2024 Monday (iii) Persons who have acquired the Equity Shares of the Target Company but whose names do not appear (b) engaged in any transaction or practice that operates as a fraud or deceit upon any shareholder
: in the register of members of the Target Company on the Identified Date or unregistered owners or those or other person; or
Date of Publication of Detailed Public Statement March 23, 2024 | Saturday who have acquired the Equity Shares of the Target Company after the Identified Date or those who have (¢) engaged in any act or practice that is fraudulent, deceptive or manipulative -
; ; ; not received the Letter of Offer, may also participate in this Offer.
Last of date of a Competing Offer April 19, 2024 Friday 5 y P P in connection with any delisting of equity shares sought or permitted or exit opportunity given or other acquisition
Board meeting of the Target Company for approval of Delisting Offer April 03, 2024 | Wednesday (iv) The. Open Offer will be |mplemer1ted by the Acquirers thro.ugh the Stock. E.x.chang.e Mechanism m.ade of equity shares made under these regulations.
Dispatch of Postal Ballot Notice to Shareholders Via Courier / Post / Email available by the Stock Exchangfe in the form of a separeTte window ("Acquisition Window") as provided (iliy  The Acquirers and the Target Company have not been prohibited by SEBI from dealing in the securities
under the SEBI (SAST) Regulations and SEBI Master Circular SEBI/HO/CFD/PoD-1/P/CIR/2023/3 dated under directions issued pursuant to Section 11B or under any other regulations made under the SEBI Act.
i i February 16, 2023, as issued by SEBI. ) . o . . . . . .
wherever Applicable April 08, 2024 Monday y y (iv)  The Acquirers accept full responsibility for the information contained in the Public Announcement & Detailed
Result of postal ballot for approval of Delisting Offer by the Target (v) BSE Limited shall be the Designated Stock Exchange for the purpose of tendering shares in the Open Public Statement and also for the obligations of the Acquirers laid down in the SEBI (SAST) Regulations.
Company's shareholders May 10, 2024 Friday Offer. (v)  The Acquirers have appointed M/s. S.K. Infosolutions Private Limited, having office at D-42, Katju Nagar
Applicati f incipl | the Calcutta Stock Exch Mav 13. 2024 Mond (vi) The Acquirers have appointed M/s. Nikunj Stock Brokers Limited for the Open Offer through whom the Colony, Ground Floor, Jadavpur, Kolkata- 700032, Tel.No.: (033) 24120027, 24120029, Fax No.: (033) -
ication of in-principle approval from the Calcutta Stock Exchange a , onda _— o . ) oo L .
PP princip’e app 9 Y Y purchases and settlement of the Offer Shares tendered under the Open Offer shall be made. The contact 24120027, E-mail-Id:skedilip@ gmail.com; Website: www.skinfo.in as the Registrar to the Offer. The Contact
Receipt of in-principle approval from the Calcutta Stock Exchange May 27, 2024 Monday details of the buying broker are as mentioned below: Person is Mr. Dilip Bhattacharya.
Public announcement for the Delisting Offer May 28, 2024 Tuesday Name: Nikunj Stock Brokers Limited (vi) - The Acquirers have appointed M/s. VC Corporate Advisors Private Limited having office at 31, Ganesh
' Chandra Avenue, 2nd Floor, Suite no. 2C, Kolkata- 700013, Tel. No.: (033) 2225 3940, E-mail- Id:
Dispatch of offer letter/bid forms to Public Shareholders as on specified date May 30 2024 Thursday Address: A-92, Ground Floor, Left Portion, Kamla Nagar, New Delhi-110007 mail @vccorporate.com, Website: www.vccorporate.com, as the Manager to the Open Offer pursuant to
Bid opening date (10:00 am) June 06, 2024 Thursday SEBI Regd. No.: INZ000169335 gﬁlggi]lation 12 of the SEBI (SAST) Regulations. The contact persons are Ms. Urvi Belani/ Mr. Premjeet
o : Tel. No.: 011-47030017-18/ 9999492292 '
Last date for upward revision of bids June 11, 2024 Tuesday (vii) This Detailed Public Statement will also be available on SEBI's website at www.sebi.gov.in and on the
Bid closing date (03:00 pm) June 12, 2024 | Wednesday Email-ld: complianceofficer @ nikunjonline.com website of CSE at www.cse-india.com.
Website: www.nikunjonline.com - .
Announcement of discovered price/ exit price and the Acquirers' acceptance J Issued by Manager to the Offer on behalf of the Acquirers:
of discovered price/ exit price June 14, 2024 Friday Contact Person: Mr. Anupam Suman -..
vii) As per the provisions of Regulation 40(1) of the SEBI Listing Regulations and SEBI's press release i
Final date of payment of consideration* June 15, 2024 Saturday Vi P P g } () g ried P -~ i
dated December 03, 2018 bearing reference number 'PR 49/ 2018', requests for transfer of securities
Return of Equity Shares to Public Shareholders in case of rejection of bids | June 18, 2024 Tuesday shall not be processed unless the securities are in dematerialised form with a depository w.e.f. Aoril
P P yweld.Ap VC CORPORATE ADVISORS PRIVATE LIMITED, S.K. INFOSOLUTIONS PRIVATE LIMITED

*Subject to acceptance of the discovered price or offer of an exit price higher or equal to the discovered price 01, 2019. However, in accordance with SEBI circular bearing reference number "SEBI/HO/CFD/CMD1/
CIR/P/2020/144 dated July 31, 2020", shareholders holding securities in physical form are allowed to

tender shares in an Open Offer. Such tendering shall be as per the provisions of the SEBI (SAST)

CIN: U72300WB1999PTC090120

SEBI REGN. No.: INR0O0000388
Validity of Registration: Permanent
(Contact Person : Dilip Bhattacharya)
D-42, Katju Nagar Colony, Ground Floor,
Jadavpur, Kolkata- 700032

Tel. No.: (033)-24120027, 24120029;
Fax No.: (033) -24120027

Email ID: skcdilip@gmail.com

Website: www.skinfo.in

CIN: U67120WB2005PTC106051

SEBI REGN. No.: INM000011096

Validity of Registration: Permanent

Contact Person: Ms. Urvi Belani / Mr. Premjeet Singh
31, Ganesh Chandra Avenue, 2nd Floor,

Suite No.- 2C, Kolkata-700 013

Tel. No.: (033) 2225-3940

Email: mail@vccorporate.com

Website: www.vccorporate.com

by the Acquirers;

Notes: (i) The aforementioned timelines are subject to receipt of approval of shareholders of the Target

Company as envisaged in Delisting Regulations and receipt of in-principle approval from The Regulations. Accordingly, Public Shareholders holding equity shares in physical form as well are

Calcutta Stock Exchange Limited eligible to tender their equity shares in this Offer as per the provisions of the SEBI (SAST) Regulations.

(i) The aforesaid schedule is subject to, inter alia, the time taken by the Peer Reviewed Practicing (viii) Allthe shareholders who desire to tender their equity shares under the Open Offer will have to intimate

their respective stock brokers ("Selling Brokers") within the normal trading hours of the Secondary

Company Secretary appointed by the Target Company to produce the due diligence certificate in

Market, during the Tendering period.

terms of Regulation 10 of the SEBI Delisting Regulations.

(ix) A separate Acquisition Window will be provided by the BSE Limited to facilitate placing of sell orders. For an on behalf of Acquirers:
Sd/- Sd/-

Karan Mehta Krish Ajmera

Place: Kolkata
Date: 23.03.2024

b. In case the Delisting Offer is not successful in accordance with Regulation 5A of the SEBI (SAST)
The Selling broker can enter orders for dematerialized as well as physical equity shares.

Regulations, the tentative schedule of activity will be as set out below:

AP CAPRI GLOBAL HOUSING FINANCE LIMITED /i NORTHERN RAILWAY 3 NORTHERN RAILWAY

i H.i w‘- Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, M Office of the Principal Chiaf Materials Manager .. T

HOUSING FINANCE LIMITED Lower Parel, Mumbai- 400013 , Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi-110060 Azadi Ka |-| i E.P i S Badis ﬂmnm Invitation of Tenders through E-Procurement system

. ; eadquarters Office, Baroda House, New Delhi- o : ; . s
APPENDIX IV POSSESSION NOTICE (for immovable property) Armrit Mahotsav 49 ] Principal Chief Materials Manager, Northern Railway, Mew Delhi-110001, for and

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL) under Mail ID : salenr365@gmail.com on behalf of the President of India, invites e-tenders through e-procurement

the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in Ho. 117-8/Sales/Auction Programme/ 2024-25 Dated -22,03.2024 system for supply of the following iterms:-

exarcise of powers conferred under section13(12) read with Rule 3 of the Security Interest {Enforcement) Rules 8. [ Tender No.| Brief Description Gty Closing

2002, Demand Motice{s) issued by the Authorised Officer of the company to the Borrower(s) [ Guarantons) e-AUCTION NOTICE NO. June/2024 NO Date

mentioned herain below to repay the amount mentioned in the notice within 60 days from the date of recalpt of E-Auction will be conducted for disposal of Ferrous Scrap, Non Ferrous Scrap, Other Misc Scrap, Condamned Loco, Coaches and

the said notice. The bomower ha*.-'ing failed to repay the amount, notice is hErEt'F gi'.."El'l to the Wangons, Scrap Rl and ofher scrap P Way mabenal, Used lead acd Battenessed allfRetused ofl will ba sold anly Bo recychars ] il |5 i

Borrower{s)/Guarantor(s) and the public in general that the undersigned has taken possession of the property : s Ll _ ek W : = =il SCREW COUPLING

described hereln below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the| | reQistered with State Pollution Control Board. Auttion programme is as under. 07 | 072334668 SEALED GLASS UNIT FOR LHE FIXED | 3700 NOS | 15-04-24

said Act read with Rule 8 of the Security Interest Enforcement rules, 2002, The bormower's attention is invited to e-ALUCTION DATES FOR “June, 2024, WMWY

provislons of sub —section (&) of section 13 of the Act, In respect of time avallable, to redeemthe secured assets, . 5 = = [ = 4 - 03177239071 | RUNNING CONTRAGT FOR ONE METER |54080 NOS | 15-04-24

The borrower in particular and the public in general are hereby cautioned not to deal with the property g | Pepotcoducting sliction e ! . 3 3 RGE LONG FISH PLATES

and any dealings with the property will be subject to the charge of CGHFL for an amount as mentioned herein No _ round round rournd round round e _

under with interest thereon. 1 | Alambaghitucknow 0522-2451257 | 10:00 3 10 | 18 24 29 ek e f?gf;”{;_%‘;w[ﬁl:‘;;;““ VRIS r:;;?;i?:u i s

= M cif e Eosrowans! | Spsripion of Somard Aoyal | Demand Notice|  Date of 2 | Shakurbasti 011-27015367 | 10:00 5 1z | 18 36 29 ' o SET

N. Guarantor(s) | (mmovable Property) | Date & Amount| Possession - : :

1. |{Loan Account No. All Plece and Parcel of Property being Plot No.| 04-12-2023 | 21-03-2024 3 |Jagadhan 01732-252388 | 100 4 1 18 25 29 05 | 03240060 |BIB COCK 6543 NOS | 16-04-24
LNHLPS5000091057 118, Firsk Floor, Block -E, Sector XU —01, Area s, [Symbolic) 4 | s DMMLKO 0522.9204 758 | 10:00 4 19 18 a5 20 06 | 15245064 | SPARK BASED OPFTICAL EMISSION 01 NOS  [18-04-24
{of our Pusa Road Branch) Measuring. 0 %q. ML, Stuated inGreater Bolda, 13,59,011/- i [ SPECTROMETER
e o ) gy Buary s e B === S W = : o SRR = = 07 [ 07241079 |RUBBER SPRING PLATE FOR OUTER | 3683 NOS |21-06-24
\Mrs. Farzana [{.:p-ﬁthwc_fr]_ 201310 & | SrOMMUME 0171-2611203 | 10:00 5 12 13 26 ! 2B END ) :

2. [{Loan Account Mo, Al that d | of Land and bulld -01- - . | 1o
E.HHEFHI:IIIII]IID b IJEir'.gEF'I E?Llicrsaa;d rri::ll!rir':-; Eﬂ‘iq.i-;js. ;umrrg_.l 11 ﬂ;& 2024 i‘;ﬁdﬂﬁf 7 |SrDMMMBE 0581-2413141 | 10:00 B 13 | 20 7 28 NOTE -1. Vendors may visit the IREPS website |.e. www.ireps.gov.in
‘of our Faridabad Branch) No. 58, Kia No. 23, Waka Mau] Uncha Gaon| g oy 344;. 8 |Sr.DMMDLI011-23365311 | 10:00 3 10 18 74 8 for details. 2. No Manual offer will be entertained.

T | . (] ¥ L a LU S
:anné:]l._lmaréﬁn;:wm! I:r-_-’tdalgsz hlljagar:l. Tehsi B;I;b;lg;rh. Distt s _ 1. The detals ofitern o be sokd in suction willbe available in catalogus stwwwireps.giovin 2. The: interding purchasars may Tender Notica NO. 104/2023-2024 Dated : 22,03 2024 IB2024 .
e a: . (Co-Barrower] Ft:-n:d ?1;' Frt TEEEE'-F'-]MIUf Séjaﬁugﬁ]th‘:tﬁ;gt ;fl HFEE:;EJE ot West: imsspect the sorap matenal bedore the suction dunng working hours al pominated locations. 3.To participate in e-auction SERVING CUSTOMERS WITH A SMILE

3. |{Loan Actount No All that place and parcel of Housa/Plot No. 61,] 12-01-2024 | 27-03-2024 purchasers need to gel themaelves reglstered with freps. The detafls on last sold rates in sucliona are avaidsble at
LNMEGZBODOD26954 Area admeasuring 50 5g. Yds, e, 41.80 E.q_r Bs. (Symbolic) www.rgilnet.gowvin. 4. For further details regarding registration and other conditions of e-awction, please visit Railway weabsite
e e ety | AT o e FORMA
/Amit Kumar (Bormower) i i i 91312024 {Anil Kumar Rai) Dy. Chief Material Manager/SEP PUBLIC ANNOUNCEMENT

Khrishn Kumar Chatrasiya,
Mrs, Sandhya Dewl (Co-Borrower)

and Tehsil Dad, Destrict Gautam Budh Nagar, Uttar Pradesh — 200009,
Bounded As: East By —  Plat of M. Pratap Chaudhary |, West By — 22 Ft.
Wide Road , Morth By =Plot No. 60 of M. Dinesh, South By = Plot Mo, 62 of
ME, Warie

(Under Regulation & of the Insobvency and Bankreptey Board of India
{Insabeency Resalution Process for Corparate Persons) Regulations, 200108)

FOR THE ATTENTION OF THE CREDITORS OF
ARYAN ISPAT AND POWER PRIVATE LIMITED

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

Place : DELHVNCR Date @ 25-MARCH-2024

Sdf- jAuthorised Officer) For Capri Global Housing Finance Limited (CGHFL}

ORKUS PRIVATE LIMITED OPERATING IN DISTRIBUTION OF o HELEVANT PARTICULARS :
POSSESSION NOTICE ELECTRICAL LIGHT FITTING AND SOLUTIONS AT DELHI & Up [l B L Ll e
: . - _— {Undar Requlation 364 (1) of the Inselvency and Bankruptcy Board of India 2. | Devo of "mm':‘?:m o comarie doblor | 28/04/2003
Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known {Insalvency Resolution Process for Corporate Persans) Regulations, 2016 3, | AuthorRy under which coporate debitor | ROC Dedh
SCHEDULE as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction| |- : RELEVANT PARTICULARS : : |mircoported / registered | S
FORM A of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow- 4. | Lomarens loentity No. / Limied Liabilty | LLZFI0R00 2003PTC252757

ers conferred under section 13 (2) read with rule 3 of the Security Interest (Enforcement)| || Mame of the Corporate Debtor ~ Orkus Private Limited .
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the | | | @long with PANICINILLP No. PaN: AACCOASSEN | CIN: UT409D02017PTC3 13852
borrowers to repay the amount mentioned against the respective names together with | | |Address of the regestered office. C-4E3 Yojana Vihas, Eagt Dethi,
interest thereon at the applicable rates as mentioned in the said notices within 60 days Neaw Delhi-110092, India

kermifestion Mo, of aorporae et
8, | Address of tha regstered office and
| i afTiod (i &g of comonaie
| iektor
B, . Sohercy COmImERRoemeni T in

PUBLIC ANMNOUCEMENT
[Regulation 14 of the insobeency and Bankruptoy Board of India
{Valuntary Liguidation Process) Reguations, 2017]

| 198, SFS, Vasart Encieve Rad Tula Ram Man,
| Sl Doy, Memwy Dasthi, Dedb, Inclsa. 110067

[ 22032004

FOR THE ATTENTION OF THE STAKEHOLDERS OF

from the date of receipt of the said notices, along with future interest as applicable inciden-| |3 | URL of website MNol Available®
“IIS5 INDIA ORGANISATION . ' o § =N 2 . | : : 2 H
{Company registered as Section B under Companies Act, 2013)" tal expenses, costs, charges etc. incurred till the date of payment and/or realisation. 4. | Datails of place whene majority Mot Available® ool Lo N o s
pany P ' - - - | Estimated date of ciosune of Inschency | 18/08/3024
T s s Sr. Borrower/ 13(2) Notice Date/ | Date/ Time | of fixed assets ane lncatad _ raclLsica et
' o B e ICORADAMY BEA TSR e SEErON AANGER No| LoanNo. Co-Borrower/ Outstanding Due | & Type of | |5 | Installed capacity of man Mot Availabie® | &, | Nama ard te registetion rumber of | Miangesh Vitthal Kekre
';.:‘-C.'IMF.ﬁNWﬂ ACT. 2013 Guarantor/ Mortgagor (ln RS) as on .Possessmn p[l]lju::ﬁl S.El"‘.'r:.EE | ther inscshaericy proksssonsl acting @ Rieg. Mo.: IBRL/PS 004,/ TP PO0E A0,/ 204718, 10064
2 | DATE OF INCORPORATION OF I'=3.08 2034 1 13.01.2024 Date: £ | Cuantity & value of main products! | NIL® | Irenm resohution professional _
|CORPORATE PERSON | 1) Mr. Bijender Dalal Rs.30,81,421/- 93.03 262 4 services soid in last financial year o | Address gnd el of the interim Address: G117, Chetsk Center, RAT Marg, Nesyr Holed
i b iy e P NEF ORI 4793942001676 (Applicant), E(Rﬂ?egs TT;Y Lakhd Time: 7. | Number of employees workmen  NIL* e peofessional, as mgstered | Snieemaya “;{S;i::m?ﬂ Fradeeh 452001
: b A, i ne Thousan ’ 1 e T e - ’ | i 5 i | Ermalk: 4. it e iy]
| INCORPORATED REGISTERED _ 2) Mrs. Savita Rani Eouyr Hurdred ang | Q110 PM. f 1% Fither detals InGLIGNG ‘et SWSMEDE | Detois.con be sought by emaling 101! Ackdness: and email i be used for Address: £017, Chetak Canter, BT Marg, Near Hotel
4. | CORPORATE IDENTIFICAION NOMBER | UB0D03DL2014NPLI70367 . Symbolic financial statemenss (wih scheduis) — “clrp.orkus@gmail.com pamesgondence with the interim Sreray, Indors, Macky Pradesh 452001
| OF CORPORATE PERSON | e , . (Co-Applicant) Twentyﬁ)n(‘al (23”22 Possession of two years, fists of credifors, refevant inscahicn profeasionsl Bk cimslooimailoon
5. |ADDRESS OF THE REGISTERED 1833, BLOCK J, CHITTRAMNLAN PARK, as on 11.01.20 dates for subsequent events of the T4 Lt chtn o c4benEasion oF Gl o5 o 2008

OFFICE AND PRINCIPAL OFFICE
{(IF ANY) OF CORPORATE PERSON |
B. | LIQUIDWTION COMMENCEMENT DATE | 22.03.2024
__|OF CORPORATE PERSON
T. | NAME, ADDRESS. EMAIL ADDRESS.
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

SOUTH DELHL NEW DELHI - 1106119 | process are available at |

Eligibdity for resohetion apolicants  Details can be sought by emaiing at
undar saction 2502)(h) of the “cirp.orkusifgmail.com”
C:odi is availabie at |

Lasl dale for receit of exprassion  15th April 2024
|of interest BN

Date of isue of provisional Bst ol 20th April 2024

prospective resolidion applicants

Description of Secured Asset: Property Details: Entire First Floor of Property No.24
Measuring 200 Sq.yards, Comprised in Khasra No.166/2, Situated in the Revenue| |4
Estate of Village Tajpur, Badarpur, New Delhi-110044, alongwith Proportionate,
Undivided, Indivisible and Impartible Ownership Rights in the Land Underneath. _
Owned by Mrs. Savita Rani, W/o. Mr. Bijender Dalal. Bounded by: East: Other's| |10
Property, West: Other's Property, North: Other's Property, South: 15ft. Road.

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein "
above have failed to repay the amounts due, notice is hereby given to the Borrowers

[ Basad on imited infoemabon, there = o cbess of
credfion s 2I0EA) (h of IBE. 2036

12. Chmemes of credilors, i gy, unger
itaasa (b of submsecton oGA) of
| Eaction 2 ascertaiesd Dy the adddm
| fesniugion professional |
13 Nerrees af [rechenicy Professionak L]
certfiod toact o Guthonsod
| Reprasantative of credions in & clasa
: :'I'I'nﬂfrlnnuﬂi_ﬁ'r e chrss)

[ VISHAWAIEET GLIFTA
ol ADARSH EMCLAVE, DHAKDLI, NESR
TIRAKPUR, DISTT. MOHALI (PUNJAE} 160104
E4mail 1D : '|-15|'IF.'-'F|EE'M:JI.'I|:EIE'3I1'IE|.I'.I:I"I'I
HHI-GR1 ST Bad T ()

. |&) ek link: The refevant Tomm can be downioaied

'E:EI':.":'_::,'};,:.P e S mentioned herein above in particular and to the Public in general that the authorized | |12 Last dat for submission of 25th April 2024 M‘-‘f;"_' E‘f“”_’*"‘&*“"‘“?"ﬂ : ¥ ! %
B |LAGST DATE FOR GUBMBSION OF | le IR OO AT officer of Jana Small Finance Bank Limited has taken symbolic possession of the | obgections to provisional list | _ (L PENE O CLP e R | ikt Rty R TIOr s moncrs:
| . . . . . & H T Oy
il ' s properties/ secured assets described herein above in exercise of powers conferred on | |13 Diate of issue of final st of 27th April 2024 [ - (E =P B ok appwanoe
- him under section 13 (4) of the said Act read with Rule 8 of the said rules on the dates mspﬂf_’._i‘.'lﬂ recolution appiic_an[:g watice i4 esaby ghean that the Natiosal Company Law Tribunal, ey Delhi has ordered ihe
Maotioa | hereby given that the "S5 INDIA ORGAMISATION™ has comamencad wiluntary mentioned above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned 1 T i 4 5 commencemient af 8 Coeparate Insalvency Resolition Process of Aryan Bspat and Power
Boguitation on 22,03.2024. o9 14, Date of jssue of information 27th April 2024 Private Limited on 22,03, 2024

herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

memorandum. evalustion malmx
and request for resolution plan o
| prospective resalution appicants
15.| Lasi dabe for submession of
|resolution plans
| Pracess email i to submit
Expression of Interest

“No requisite information available from the pover suspended Board of Direciors

The creditars of Aryan lspat and Power Private Limidted are hareby callsd upen to submit
theircairms with proof on o baforg G604/ 2024 (Being 14 days from 22,/03/2024 i.8. the
date of recelpt of tha said orgar of Hon'ha NULT, Mew Dethl By [RP) 0 ths intenm resolitan
protessional at the address mentioned Eg,Elll':‘E.[ entry Ko 10,

The firancial craditors ehall submit thair claimswith proal iy ehacirons means only, All othar
creditors may sabimet 1he clabms with proof in person, by postor Dy Secinonic imsSeans.

& financial credetar DEEIRE o 8 ClEss; as iistad agamsl the eniry Mo, 12, shall indecade its
chalce of authorzad repaesantative from among the thrae irschency professionals fatad
againat entry Mo 130 act as suthorized represeniative of 1the ciass in Form CANat Apphoabls
Submission of fakse or misleading proofs of claim shall attract penatthes.

The stakeholdars of “HSS INDLA ORGANISATION" are heraby called upon to submit @
praof of their cliaims, on or before 21,04, 2024, tothe liquidator at the address mentioned

AR Place: Delhi Sd/- Authorised Officer
The tinancial craditore ahal sufmit thest proot of G'I':ilﬂiﬂj- Bl rodn i'r'IEEI'IE-I:II'IH.'.."I.l:I:I”'IE'I' For Jana sma" Finance Bank Limited

stakenolders may sulmitthe praal af cleims m person, By postor by electnonie means. Date: 25'03'2024 i

J JANA SMALL FINANCE BANK

- 27th May 2024

cirp.orkus@gmail.com
Submission of false or mislaading proofs of claims shall attract penattes

54,
NAME OF THE LIRUIDATOR: IVISHAWIEET GUPTA)
Crate: 2 2.03,35034
Flioe: DHAKOLY, TISTT. MODHALE | PLENIAE]

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2
& 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business
Park, Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor,
W.E.A, Arya Samaj Road, Karol Bagh, New Delhi-110005.

Mr. Shaikh Mafis Anjum

financialexp.epaprin

Drafe © 25,/03/2024 Mangash Witthal Kekre

IBBI Regd. No.: IBEIEPA-D0GAPACALN-002 1201 B-20191 2363 I Placa: indate Interim Resalution Professional
Repgd, Address: A-34 Lower Graund, Vikas Pud, New Delhb 410018 Aryan Ispat and Power Private Limited
Date : 25.03.2024 Resoluticn Professional In 1he matter of Os Private Limaed | Reg. No. IBBI/IPA-OT,/ IP- PDOGIS/2017-18/10564
Place: Maw Dalh [AFA vahd Gl 161172024) }
o® © New Delh o ©
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No protective measures for
Kend_rapara ‘kuji mendha’

POST NEWS NETWORK

Kendrapara, March 24: The
conservation of a threatened
breed of sheep found in
Kendrapara district and con-
ferred with the ‘rare and sin-
gular’ species tag by the Centre
has been given a short shrift by
the state government, sources
said here Sunday. The National
Bureau of Animal Genetic
Resources (NBAGR) has accorded
genetic recognition to this breed
of sheep, locally known as ‘kuji
mendha’, sources informed. The
NBAGR has conferred geneti-
cally rare status carrying Fake-
B gene on this sheep. The state
government should carry out
conservation of this domestic
animal and conduct more re-
search, the body had stated said.

This is indeed a rare type of
sheep and gives multiple births.
This variety of sheep usually
is of small size and the body is
covered with coarse hair. The
average adult sheep weighs
around 18-20 kg. These animals
are mainly domesticated for pro-
duction of mutton. The other
product of economic importance
is their skin. They are well

adapted to high ambient tem-
peratures, high humidity and
rains. Proper conservation and
research on this animal can help
boost the livelihood of the resi-
dents as well as the economy of
the district which is primarily
dependent on agriculture, farm-
ers and local intelligentsia said
The Odisha University of
Agriculture and Technology
(OUAT) in Bhubaneswar has
taken up the conservation and
research of Binjharpuri breed of
cows which has also been con-
ferred a ‘special’ tag by the
Centre. However, it has been ne-
glecting conservation of ‘Kuji
mendha’ and not much is being
done in this regard, locals al-
leged. Recently 60 sheep of this
breed were Killed by unknown an-
imals, but the farmers did not re-
ceive any compensation as the
sheep lacked insurance cover.
People associated with the
breeding of this variety of sheep
alleged that lack of food is harm-
ing the animal. Encroachments
have destroyed substantial grass-
lands leaving very little for the
sheep to feed on. As a result in-
vesting on ‘kuji mendha’ is not
a viable source of income any-

“The Zoo Story’ enthralls all

\
/ POST NEWS NETWORK

Rourkela, March 24: It was an
interesting mix of absurd and re-
ality where the two met and
melted to create a visual delight
called “The Zoo Story’. This was
the first day’s rendition of
Edward Elbee’s wonderful cre-
ation by the same name to cele-
brate ‘World Theatre Day’, or-
ganised by ‘Sampark’, aleading
theatre group of the city. The
play was directed by Utpal Jha
of Panchkoshi while the roles
were enacted by NSD profes-
sors. It was an absolute optical
pleasure of 75 minutes.

The play depicts the story of
aperson called, Jerry, who wants
to speak because he has hardly
spoken to anyone in years. Jerry
wants to speak to Peter, a well-
paid executive in a publishing
house. Peter as per his routine
comes every Sunday to a par-
ticular park and sits on the same
bench and reads. Jerry, who
hangs on the edge of sanity, isa
wanderer who claims to stay in
a big dingy apartment, as per
his own admission.

.
The two meet and the story
moves on and Jerry says his ex-
perience is absolutely absurd.
And finally, the narrative takes
a dramatic turn as Peter and
Jerry fight for the ownership of
the bench and at the end the lat-
ter is Killed by the former.

The actors portrayed their
roles to perfection and it was a
world class performance. There
was hardly anything amiss in the
entire play. The music compo-
sition was also apt with the play
and helped the actors in por-
traying their emotions. The cos-
tume designing was also very
good, the audience who had gath-
ered to watch the play opined.

Later on after the end of the
play, the director participated in
a question-answer session. “In
the age of mobile when personal
interaction time is getting reduced
every minute, Jerry wants to say
something and there is no one to
listen. It may look absurd but it is
up to the audience to interpret as
per their own thought,” Jha said.

The programme was inaugu-
rated by DiC Rourkela Steel
Plant, Atanu Bhowmick.

—— ——

more, locals said.

Sheep farmer Niranjan Parida
of Kansar village asserted that
breeding of cattle, goats and sheep
is essential for the growth and de-
velopment of rural economy. These
animals are of help during any
disaster or problem. He added that
banks do not provide any loans
for developing this breed of sheep
and also no treatment facilities
are available.

Senior resident Prasanna
Kumar Dhal said that the Centre
is implementing Rashtriya
Krushi Yojana while the state
government is implementing
various schemes for the devel-
opment of animal resources.
However, these remain only in
paper as the population of do-
mestic animal is declining in
the district every year. According
to the 2000 animal census, the dis-
trict had 14,885 sheep. However,
numbers have reduced by 10-
12% at present, locals opined.
Sheep farming will get a boost
if the district administration
can arrange for training, loan,
marketing facilities and mandi,
they added.

The economy of the district
is dependent on agriculture after
the Super Cyclone.
Approximately 47 per cent res-
idents in this district are de-
pendent on domestication of an-
imals for their livelihood. Zoologist
Devi Prasad Sahu said the ‘kuji
mendha’ can give birth to three to
four lambs at a time and hence is
a good source of income.

When contacted, chief dis-
trict veterinary officer (CDVO)
Dr Deepti Mohapatra said there
are no special plans for the con-
servation of ‘kuji mendha’ va-
riety of sheep at present.

ENTHRALLING AUDIENCE : Artistes perform at Utkal Keshari Agarpada Mahotsav in Bhadrak district

OP PHOTO

Man kills parents over farr

POST NEWS NETWORK

Keonjhar, March 24: In a shock-
ing incident, a 35-year-old man
allegedly hacked his parents to
death over a trivial matter in
Basira village under Champua
police station in this district
Sunday morning. Later police
arrested the accused Dhyana
Munda. The deceased have been
identified as father of accused,
Gurucharan Munda (65) and his
mother Pali (60).

According to the eye-witnesses,
at about 7.00am in the morning,
Dhyana was cutting firewood
with an axe in the courtyard of
their house. When Gurucharan
asked him not to do so, he first
hit the former with a heavy piece
of wood. Then he mercilessly

hacked Gurucharan with an axe
leading to the latter’s death on
the spot.

In the meanwhile, Pali had
come running out of the house
to protect her husband.

Single—window cells to grant permission
for campaigning activities in Odisha

PRESS TRUST OF INDIA

Berhampur, March 24: Several
districts in the state have set up
‘single-widow cells' for granting
permission to political parties
and their candidates for elec-
tion rallies and other cam-
paigning activities, officials said
Sunday.

All the required permission
such as the use of vehicles and
sound systems during cam-
paigning or at public meetings

will be provided to candidates
within 48 hours of receipt of ap-
plications, Ganjam Collector
Dibyajyoti Parida said.
Ganjam and Kandhamal are
among the districts that have
established such cells ahead of
the simultaneous Lok Sabha and
assembly elections in Odisha

from May 13.

Teams of officials from vari-
ous government departments
will be engaged to oversee the ap-
plications, while assistant col-
lectors will coordinate with them
to give the required permission,
Kandhamal Collector Ashish
Ishwar Patil said.

The ‘single-window cells' have
been set up in the district col-
lectors' offices and offices of
other returning officers, the of-
ficials added.

240kg gan]a seized; 0 arrested

POST NEWS NETWORK

Berhampur, March 24: Excise
sleuths have seized 240kg of
ganja after conducting raids at
various parts of this town late
Saturday night. Six persons have
been arrested in this connec-
tion and four vehicles and a two-
wheeler have also been seized
from them, officials said.
Following the arrest, all the ac-
cused were forwarded to court
and a case (No- 918/23-24) has
been filed against them, Excise
department IIC, Gobardhan
Rana informed Sunday:.

The arrested peddlers have
been identified as Jibijya Nayak,
32 and Bulu Lima, 26, residents
of Chandiput village in Gajapati
district, Saroj Kumar Sahu, 25,
resident of Luhagudi, Sonu
Sabar, 23, resident of Naranpur
village under Adaba police lim-

EETLED

its, Shekhar Mohanty of
Kabisuryanagar Nua Kharida
area and K Sudhakar, 29, a res-
ident of Uttar Pradesh.
According to sources, police
got a tip-off that peddlers were
smuggling ganja from Gajapati
district through this district.
Excise officials then conducted
raids at different places close
to the Haladiapadar Chowk.
They seized the contraband
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and the vehicles used for its
smuggling.

During interrogation the ac-
cused peddlers confessed before
police that they had procured the
ganja from Gajapati district and
it was being sent to Uttar
Pradesh, cops said. Excise IIC,
Gobardhan Rana, ASI Ajit
Kumar Nayak, ASI Braja Bihari
Nayak were part of the team
which conducted the raid.

‘Sanjeevani Vatlka bondmg people together

POST NEWS NETWORK

Sundargarh, March 24: Nestled
amidst the verdant landscapes of
Sundargarh district, Jhurimal
village is a shining example of
communal harmony and proac-
tive environmental stewardship.
At the heart of this narrative
lies the tale of ‘Sanjeevani
Vatika’, a unique medicinal gar-
den that stands as a testament to
the village’s unwavering com-
mitment to biodiversity con-
servation and traditional heal-
ing practices.

Initiated by the Jhurimal Van
Surakhya Samiti (VSS), this proj-
ect marks a significant mile-
stone in the village’s history in
encouraging traditional heal-
ing practices. The village,
renowned for its unity and fra-
}ternlty, embarked on this jour-
ney in 1993, organising protests
against deforestation and form-

ing the VSS to enforce conser-
vation regulations.

The inauguration of
‘Sanjeevani Vatika’ July 16, 2022,
by Sundargarh divisional for-
est officer Pradeep Mirase, her-
alded a new chapter in the vil-
lage’s legacy. Spanning over three
acres of land, the garden was a
labour of love, with the com-
munity contributing through
voluntary labour. Initially fea-
turing 56 varieties of medicinal
plants, vines and shrubs, the
garden has now expanded to
over 100 species.

Notable regional medicinal
plants like Harida, Bahada, Amla,
Camphor, Cardamom, Clove,
Brahmkamal, Cinnamon, Dalchini,
Sandal, Giloy, Black pepper,
Kumkum etc adorn the ‘Sanjeevani
Vatika’, enhancing its allure and
therapeutic potential.

Digambar Upadhyay, the men-
tor of the Vatika and chief ad-

visor to Jhurimal VSS, is com-
piling an educational manual
detailing each medicinal plant,
creeper and shrub present in
the garden, further enriching
the community’s knowledge
base.

The initiative has garnered
international acclaim, with

renowned environmental sci-
entist Pradeep Patel from the
USA lauding the efforts of the
Jhurimal VSS during his vis-
its. He had once remarked, “The
unique initiatives of the
Jhurimal VSS have inspired and
encouraged the Indian diaspora
abroad. The community’s unity,

fraternity and zeal for innovation
have been exemplary.”

Mirase commended the es-
tablishment of the medicinal
garden, emphasising its signif-
icance as a testament to the com-
munity’s pride, respect and love
for the environment. He believes
that the exemplary work of the
forest protection committee will
serve as a catalyst for similar
initiatives across the state.

Through its innovative en-
deavours, the Jhurimal VSS,
sans any governmental aid, con-
tinues to harness the power of
collective labour, transforming
‘Sanjeevani Vatika’ into a sym-
bol of communal prosperity and
environmental resilience. With
accolades pouring in from var-
ious quarters, the village’s jour-
ney stands as a beacon of hope,
guiding future generations to-
wards a harmonious coexistence
with nature.

Gurucharan also attacked her
with the axe. As Pali collapsed
on the ground, Dhyana fled the
spot. Locals rushed Pali to the
Champua sub-divisional hospi-
tal where after initial treatment

1]y dispute; held

doctors decided to transfer her
to the district headquarters hos-
pital here. However, en route to
the hospital, she succumbed to
her injuries.

On being informed, person-
nel from the Champua police
station rushed to the spot and
arrested Dhyana. Later sub-
divisional police officer, Bijay
Kumar Mallick and ITIC Debaki
Nayak went to the spot and
initiated a probe into the
ghastly killings. They seized the
weapon and sent the bodies
for post-mortem.

According to the villagers, the
wife of Dhyana had left him a few
months back due to domestic
violence. Dhyana was living with
his two sons at the house of his
parents since then.
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Man dies by suicide three
days after wife’s demise

POST NEWS NETWORK

Tensa, March 24: Unable to
recover from the shock of his
wife’s death three days ago, a
man allegedly died by suicide
after hanging himself from a
tree at Zero Point locality under
Tensa police outpost and Koira
block in Sundargarh district
Saturday. The deceased has been
identified as Nandlal Champia,
aresident of the same locality.

Locals informed that
Nandlal’s wife Jinesh
Kandulana had sustained se-
vere burn injuries when her
saree caught fire from a bon-
fire January 26. She was ad-
mitted to a private hospital at
Rourkela and was undergo-
ing treatment since then. After
battling for a lengthy period,
she succumbed to her injuries
March 20.

Since his wife’s death, Nandlal
went into depression and even
stopped interacting with anyone.

Suddenly Saturday evening peo-
ple found that he died by suicide
by hanging himself. Locals are
now worried as to what will
happen to the three-month-old
baby girl belonging to the cou-
ple.

On being informed, Tensa po-
lice outpost in-charge Sudarshan
Dehury along with others
reached the spot and sent the
body for post-mortem after reg-
istering a case of unnatural
death.

(Under R: 6 of the |

FORM A
PUBLIC ANNOUNCEMENT

and Bankruptcy Baard of India

(Insolvency Resolution Process for Corp Py 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ARYAN ISPAT AND POWER PRIVATE LIMITED

1 | Name of corporate debtor

Date of incorporation of corporate debtor
3. | Authority under which corporate debtor
i§ incorporated /

N

RELEVANT PARTICULARS

.mmwmmm
28/04/2003
|'ROC Delhi

4. | Corporate Identity No. / Limited Liability
Identification No. of corparate debtor
5. | Address of the registered office and
principal office (if ary) of corporate

| U27102DL2003PTC259757

| 198, SFS, Vasant Enclave Rao Tula Ram Marg,
South Delhi, New Delhi, Delhi, India, 110057

the inscivency professional acting as
|| interim resolution professional

g Address and e-mail of the interim
resolution professional, as registered
with the Board

10.| Address and email to be used for
corespondence with the interim
resolution i

debtor

6. | Insolvency commencement date in 22/03/2024
respect of debtor

7, | Estimated date of closure of insohency | 18/09/2024
resolution process |

8, | Name and the registration number of Mangesh Vitthal Kekre

Reg. No.: IBBY/IPA-D01/1P-PO0539/2017-18/ 10964

| Address: 607, Cnetak Center, RNT Marg, Near Hotel
Shreemaya, Indore, Madhya Pradesh 452001

| Emaik camangesh@gmail.com

| Address: 607, Chetak Center, RNT Marg, Near Hotel
Shreemaya, Indore, Madhya Pradesh 452001

Emaik: cirp.aippl@gmail.com

11 Last date for submission of claims
12.| Classes of creditors, if any, under
clause (b) of subsection (6A) of
section 21, ascertained by the interim
resolution professional

13, Names of Insalvency Professionals
identified to act as Authorised
Representative of creditors in a dass
(Three names for each class)

| 05/04/2024
Based on limited information, there is no class of
creditors u/s 21(64) (b) of IBC, 2016

14/ (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

{8) Web link: The relevant form can be downloaded
| from hitps://ibbi gov.in/en/home/downloads
| (b) Physical address: Not appiicable

wcement of a

Corp
Private Limited on 22/03/2024,

Notice is hereby given that the National Company Law Tribunal, New Delhi has ordered the
Insolvency Resolution Process of Aryan Ispat and Power

The creditors of Aryan Ispat and Power Private Limited are hereby called upon to submit
their claims with proof on or before 05/04,/2024 (Being 14 days from 22/03/2024 i.e. the
date of receipt of the said order of Hon'ble NCLT, New Delhi by IRP) to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class in Form CA.Not Applicable

~rm k

of false or misleading proofs of hall attract penalties.
Date : 25/03,/2024 Mangesh Vitthal Kekre
Place: Indore Interim Resolution Professional
Aryan Ispat and Power Private Limited
Reg. No. IBBI,-"IPA—OOL-" IP- PO0539/2017-18/10964
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I,PRAVEEN SHARMA S/o
Asharfi Lal Sharma R/0-WZ-
209,Gali,No.4,Sri Nagar
Shakur,Basti Delhi-
110034,have changed
my,minor son name RIYANSH
SHARMA alias RIYANSSH
SHARMA aged 8 years to
RIYANSSH SHARMA

0040721548-1

I,Surinder Singh,S/0 lJile
Singh,R/0 24, Transfermer
Wali Gali,Pooth Kalan,Delhi-
110086,have changed my
name to Surender Singh.

0040721559-2

I,Sanjay Kumar S/o0 Om
Parkash R/0-298/8 near Neem
Chowk Hansi Po. Hansi
Dist.Hisar Haryana-125033
changed my name to Sanjay
Singla

0040721548-3

I,CHETNA SINGH alias CHETNA
SACHDEVA D/o HARVEER
SINGH W/o0 AMIT SACHDEVA
R/0-27/2,Daksh Road,
Vishwas,Nagar,Shahdara,Delh
i-110032, have changed my
name to CHETNA SACHDEVA.

0040721548-2

I,N0.3199407N Nk Ram
Niwas,R/0-Vill-
Ghusgawa,Post-
Badagaon,Dist-Morena,M.P.-
476001, have changed my
mother’s name,from Santo
Bai to Shanti & DOB,from
26.07.1968 to 01.01.1962,vide-
affidavit,dated-23/03/2024
before Notary Public Delhi.

0040721529-4

I,LNaveen Kumar Taneja,S/0
Laxmi Kant Taneja,R/0 R-
62/2,2nd-Floor,Block-R Model
Town-IlI,North West-
Delhi,Delhi-110009,have
changed my name to Naveen
Taneja,for all future purpos-
es. 0040721559-1

TEAT+ATAT

I,Gaurav Agarwal have lost my
property all
original,Documents
having,Address E-
16/47,Sector-8,Rohini Delhi-
110085 in the name,of
my,mother Late Smt Meena
Agarwal Finder,Contact-
9911620777
0040721548-4

Criminal Court, Ludhiana
complaint-138 negotiable instrument act

In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana
M/s Indusind Bank Ltd
Vs.
Nirpal Singh
CNR NO: PBLD03-055852-2020
COMA/9949/2020
Notice To: 1) Nirpal Singh
Address- Huse No B11/1994
Ward No 20 Barnala Sangrur

Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 30-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana JMIC Ludhiana

Criminal Court, Ludhiana

( complaint-138 negotiable instrument act)
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

M/s UP Money Ltd
Vs

Saroj Bala
CNR NO: PBLD03-005223-2021
COMA/1779/2021
Notice To: 1) Ravinder Kumar S/o
Sh. Ram Saroop R/o H. No 2307

Gonder, Gonder ( 35) Karnal
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 29-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC Ludhiana

Criminal Court, Ludhiana
complaint-138 negotiable instrument act

In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

Kotak Mahindra Bank Ltd
Vs.

Kesuram
CNR NO: PBLD03-051729-2020
COMA/9277/2020
Notice To: 1) Kesuram Address-
Son Of Mohan Lal Resident Of
Ward No 7 Daniyasar

Hanumangarh Rajasthan
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served in
the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 30-04-2024 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence Given under my hand and the
seal of the court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC Ludhiana

Criminal Court, Ludhiana

complaint-138 negotiable instrument act
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

Kotak Mahindra Bank
Vs

Yashpal Uppal
CNR NO: PBLD03-003811-2021
COMA/1466/2021
Notice To: 1) Yashpal Uppal
Address- S/o Not Known R/o K-13,
block- k, budh vihar, phase- | delhi
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 30-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana
JMIC Ludhiana

UUS-oft

Criminal Court, Ludhiana

complaint-138 negotiable instrument act

In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

M/s UP Money Ltd

Vs.
Jyoti
CNR NO: PBLD03-005217-2021
COMA/1776/2021

Notice To: 1) Jyoti Address- W/o Sh.
Kawaljeet Singh R/o House No 809
New Ram Nagar, Karnal Rural, Part 1
Karnal
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 29-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n

otice&district=ludhiana JMIC Ludhiana
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complaint-
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

Kotak Mahindra Bank Ltd

8 negotiable instrument act ( complaint-138 negotiable instrument act)

In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

Kotak Mahindra Bank Ltd
Vs. Vs.
Satendra Singh Sandeep Singh
CNR NO: PBLD03-051718-2020 CNR NO: PBLD03-007565-2021
COMA/9284/2020 COMA/7099/2021
Notice To: 1) Satendra Singh Notice To: 1) Sandeep Singh
Address- Resident Of 20310 Address- Son Of Mel Singh

Block B Transit Camp Gobind Resident Of Nehra Amar Garh
Puri Kalaka G Delhi Jind Haryana

Whereas it has been proved to the Whereas it has been proved to the
satisfaction of this court that you the satisfaction of this court that you the
accused above named cannot be served in| | -.sed above named cannot be served in

the ordnary way of service. Hence this the ordnary wav of service. Hence this
proclamation under section 82 CRPC is proclamat?én uxder section 82 CRPC is
hereby issued against you with a direction hereby issued against you with a direction
that you should appear personally before that you should appear personally before
this court on 30-04-2024 at 10:00 a.m. or this court on 30-04-2024 at 10:00 a.m. or
within 30 days from the date of publication | |\ ithin 30 days from the date of publication
of this proclamation take notice that, in of this proclamation take notice that, in
default of your part to appear as directed default of your part to appear as directed

gbove the above said case will be heard above the above said case will be heard
and determined as per law, in your and determined as per law, in your

absence Given under my.hand and the absence Given under my hand and the
seal of the court. for details logon to: seal of the court. for details logon to:
https:/highcourtchd.gov.in/?trs=district_n | |hitps://highcourtchd.gov.in/?trs=district_n

otice&district=ludhiana ; fotpiat= ;
JMIC Ludhiana| [oiceddistiict=ludhiana ;o) ghiana

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers

COURT NOTICE

(U/o 5 Rule 20 CPC)
In the court of Sh. Ravipal Singh Civil
Judge ( Junior Division), Ludhiana
Punjab National Bank
Vs.

Sandeep Verma
CNR NO: PBLD02-006235-2023
Next Date: 29-04-2024

Publication Issued To: 1. Sh.
Sandeep Verma S/o S. Ram Verma
2. Ms. Kamaljeet Verma W/o S.
Ram Verma Both R/o H. No
2133/2, St. No.2 Karam Colony,
Tajpur Road, Near Dashmesh
Diary, Ludhiana
2nd Address- R/o H. No 200, St.
No.1, Near Shingar Cinema
Maharaja Ranjy Singh Park,
Ludhiana 9876201222
In above titled case, the defendant
(s)/respondent(s) could not be served. It
is ordered that defendant (s)/
respondent(s) should appear in person or
through counsel on 29-04-2024 at
10:00 a.m. for details logon to:

https://highcourtchd.gov.in/?trs=dist
rict_notice&district=Ludhiana
Civil Judge ( Jn. Div.) Ludhiana

riminal Court, Ludhiana

( complaint-138 negotiable instrument act)
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana
Kotak Mahindra Bank Ltd
Vs.
Harpal singh
CNR NO: PBLD03-051732-2020
COMA/9276/2020
Notice To: 1) Harpal Singh
Address - Son Of Joginder Singh
Resident Of House No 185

Lalheri Khanna District Ludhiana
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served in
the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 30-04-2024 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence Given under my hand and the
seal of the court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

or otherwise acting on an

JMIC Ludhiana

advertisement in any
manner whatsoever.
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CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express

Group’s authorised Classified Ad Depots

PATPARGANJ : CHAVI ADVERTISERS, Ph.: 9899701024,
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU-
NICATION, Ph.: 9810029747, 42421234, 22017210,
SHAKARPUR : PARICHAY ADVERTISING & MARKETING,
Ph.: 9350309890, 22519890, 22549890

JANAKPURI : TRIMURTI ADVERTISERS, Ph.: 9810234206,
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS-
ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM-
PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph.:
9310333777, 9211333777, 9810883377, NEW MOTI
NAGAR MITTAL ADVERTISING, Ph.: 25178183,
9810538183, 9555945923, MOTI NAGAR : UMA ADVER-
TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.: 9810401352, 9015907873, 9268796133

CENTRAL
CHANDNI CHOWK : RAMNIWAS ADVERTISING & MARKET-
ING, Ph.: 9810145272, 23912577, 23928577, CONNAUGHT
PLACE : HARI OM ADVERTISING COMPANY Ph.:
9811555181, 43751196

NORTH

TIS HAZARI COURT : SAlI ADVERTISING, Ph.: 9811117748
KINGWAY CAMP : SHAGUN ADVERTISING, Ph.:
9818505505, 27458589, PATEL CHEST (OPP. MORRIS
NAGAR POLICE STATION) : MAHAN ADVERTISING & MAR-
KETING, Ph.: 9350304609, 7042590693, PITAMPURA
(PRASHANT VIHAR) : PAAVAN ADVERTISER Ph.:
9311564460, 9311288839, 47057929

SOUTH

A & M MEDIA ADVERTISING,
65181100, 26301008, KALKAJI : ADWIN
ADVERTISING, Ph.: 9811111825, 41605556, 26462690,
MALVIYA NAGAR : POOJA ADVERTISING & MARKETING
SERVICE, Ph.: 9891081700, 24331091, 46568866, YUSUF
SARAI : TANEJA ADVERTISEMENT & MARKETING Ph.:
9810843218, 26561814, 26510090

CHATTARPUR
9811602901,

Ph.:

FARIDABAD (NEELAM FLYOVER) AID TIME (INDIA)
ADVERTISING, Ph.: 9811195834, 0129-2412798, 2434654,
FARIDABAD (NIT, KALYAN SINGH CHOWK) : PULSE
ADVERTISING, Ph.: 9818078183, 9811502088, 0129-
4166498, FARIDABAD : SURAJ ADVERTISING & MARKET-
ING, Ph.: 9810680954, 9953526681, GURGAON : SAMBOD-
HI MEDIA PVT. LTD., Ph.: 0124-4065447, 9711277174,
9910633399, GURGAON : AD MEDIA ADVERTISING & PR,
Ph.: 9873804580, NOIDA (SEC. 29) : RDX ADVERTISING,
Ph.: 9899268321, 0120-4315917, NOIDA (SEC. 65) : SRI
SAl MEDIA, Ph.: 0120-4216117, NOIDA (SEC. 58) : JAI
LAKSHMI ADVERTISERS, Ph.: 9873807457, 9911911719
GHAZIABAD (HAPUR ROAD TIRAHA., NR GURUDWARA) :
TIRUPATI BALAJI ADVERTISING & MARKETING,
Ph.: 9818373200, 8130640000, 0120-4561000

EDUCATION (IAS & PMT ACADEMIES)
FRIENDS PUBLICITY SERVICE 23287653, 23276901, 9212008155

For CAD enquiries please contact :

ROHIT JOSHI 9818505947, ABHINAV GUPTA 9910035901
For booking classified ads, please contact 011-23702148,
0120-6651215, E-mail : delhi.classifieds@expressindia.com

AT

)
ot
Bl o

T2 feeett

www.readwhere.com

indianexpress.com

| arrive at a conclusion not an assumption.

N ThelndianEXPRESS

—|OURNALISM OF COURAGE =—

Inform your opinion detailed analysis.

i

L

1i ¥
e =




—_—

ODISHA BHASKAR

QUS|
cIeoa) |4

——— = waw: ..
\ o &

Q0 (AR QIP): 6960 GQ 626/ & ¢ll, 6 6960 P86 ca6n & o |
2l FIF Q QIRQIER 68 & 08 ARG | ¢ § 5dia AIe 691R ol FITeq AR
2290 60 FR26R FRIIE M @ 6IRFR 900 A | 62IRgN 2RARER
69IRgaRl eRfine QIR Qe Qf Aldige TsIae 2896 6aIfagQ
99 90Q JRRER 2T 62RYIRE | QIF FIRILE Gal0lw eIl
266 6 e AAIFIFER AFFMIRY Q LAY UUY IR AR
QIg, RY IR QY FRSUIN VI, QP FESIQ TG, VFIRR QI *TERYR
AR 690N QIY, 156Q RUFE 6m | 92 ZRIRER ZIERRI @ 6R0RR

AYRUINY Q Y6TAR A 9 I, PR IR QRIFR URAR YIY A1
LOe @6dIQ QUI01, AFQIRIR 9f U YRG! i, AIRIRe EQNRIRT
deld aQ 919, A8 7R QAR QI , §¢ d81 @ YTV A YeTAR A6
QeI ol F2Id eede! dria @19, o 4981 YR QA § AFAQ
Q0919 Jaqe 60 AT FAUURAR | PIBQ AT IFQ QY URIIQ
2de QAR | Al JIRIPeq RS Q FU6RIR Y QYA GIe gIR
e @69l A2 gie TREREg IR JdIeR gREa TR6de QAR

d69% @l9IRglq JIFRIAT ARILIL, @elIReEm |

Q-
Page-8
VIR

Bhubaneswar
98.0M.909%

25.03.2024

— N RARIEQ 6RICUE NECQ m—

QF6AFER G, OIR 6LIEERER A

QI624a (AW QYR):
QARUAT QIERYRQ. REAR! |
A6 ORIEQ AR oI,
62169 6B 628Q AR
Q¢ 9@ d206Q Q@ YLQ
@AM | IUAR SAIREQ CRM
49l 2R 22 | AR F66
621596 6 29 @RI
R6cRY.  daT  @ag
RFER6Q6 6aIRA | Bl IR
adaie §6 | ge QeRga &)
64IQ UIRER | 6069 QR
QARIFER 6N VR 69°
QIMEQIERER  69INAQ
og9ieca Il AIRARl agelel |

691 GI'0IQ. 9L 9 end
ol A2 g RIS 4RI 6
Qdl 624l 990 @68 | 99Q

QQQ IRIEQ 80Q AR AIFMI

820 69R AN AR
9009 QQRER YIEH €M

Gml B KEQPAERX AIRVYMI

diaeml | dola Qe

QG IFICR IR AR A9 RQARI

AIIRIER 6AIRL G T @)
8RS QIS QAR 6RRY

ade 9¢ mQA,900 gifl 47| @E

QI2IRQ 6Q 6 QAURUIRT
QRERgR 2 RF. dIN 6LRR!
gge @feml | 4R CINER R

QAURAUIFIER 8 IS, 6ica N ATRI 6I0I

A’ aerRle 9R8 €I A9l Al 996 650%

6F006Q AR AR
QIRERT 69R TR QO
J6Q4 @ FErae Q16 A’
Q9 @faIfce caalR
IR 6L FAUAQAS |
e o @Iy afel gsa
SRR  deRLapl 6
IRAINEQ AFQ ©Qsdld,
dFe QLI 99a
FULRUR | BVAER 2@
QRER g6d @8 9aQR
d6e 9419 9Q6Q 69IR
d4dldeq 99a 6218 |
d’'eq 916 fde Qe

ARFYR (AR QIR) : AR
gde 8@ 910 QIR e
ARYed  d9 910 @I6Q
RR0ga Al Aetel & 10
659 ¢Id AR oR SR
621R06Q | N8 659 IR
dae! AFRRQ 0l IR QI
2es 621a AIF IR IFRAR
Oe ¢l gl A8 @9 |
QMR FRY U8R 29I
2910 (19 @3 6 AIRdQIQ
ERI AI6R Cliw FRR6Q QS
621Q 9RIo0! @Giel 286 G
JeQIea 9¢ aeIdals | @
gde I Q9 AR €I
gaIQe a8 fIF AR
RY6Q 9@ 6509 URFe

622A | Y19 02dRala
YOl UGQ0Iw ARNITGQER
areq gelagl, aipal
6200, F9Q @IJYGa Q1
RURQT 6@RIG 9%
Q19,2909 2Rl 2ied
FRY 6ROR 696261, Y4 2R
deela QIR 6901,69R190
Q6416 AAIE A6LIQER
Jgl, e 96e @190,
QIR REE 8Q QEIR
Q@R 80, K9P 6RO
130, 9ROl 6298 Qgalel
@190, 9400 @180, 9
a8, 9919 130, aede
QR 1Fe 6 AU 6ARUNE
AI6R 64I9 6QRe6M | 2IQS

0@ A796Q @16 Fde
QDRI A2 OB AIRF QG
dRISY Q2T 6QIR TR
QIIGSI ayRIQT &1 Qldl
@Q26R | Q2Ig AR QR
8 QAR IR Qe A1
906Q dIF° FAIKNR MY
QARG | 20 IS IY
2ioIr Qg FRQ AR QIR
(e sl planayla e [aae)
O1% g8 O 69fm 2lefsirt SRl
RIFA 9928 | QIR R
2PN 6 RFCIRT 6ATIRTR
YN QU ORIR PRI DN
699! 6QIFIR 69UQ MY
AU |

gae Qae AQEFr4l...

L°6l0x 4d9e...

J6Q 90R0IR 8 6LFIRIP AP 6FRR AN
AR | 2IRIYER UFYR 6O AR 6
200d°29Q A°AdR1Y 69Q QRUEQ Y
AIRANQR 621Nl Y@ 650R6Q FERER
A0 U g dald QId, 6x16aa
Su9e Zedla op, dddel Gulge 98
ANIBQUY, RS RUAR 2R §e0el, Q1
SUTRI geel Q1Y RYR ACAQ Sl 6201,
a1 gIGeae 2699, APYR & adieese
Zedle A8l god R0de d6m | IRAGIE LA
6800 CRIOR ATNER ATe UM YIOR
QUGS 626 L, IY F6RE 690! AR
A8IR, Fal AQQ FlAe 6 S Ga1 gae
QUG 26M | 6999R 6RFIAIRP AL 689
ZCRDR! AARER AR 6P AR, QRRIS
&, Qe AoR, AN Flge, Qe AL 6
F624Q AR g 200 0@2EM | 6980R AR
6 @eed egaa &7 ddisesR, AAQ 6
RULRAIER 20Fe A8 9Rg 499 P8I AUER
710 6QR6eM |

IrQ AAGR...

QURER 61D 2liRIS A2 Gl A PR QPE |
AMAFEQ AINBAIE BFHI6Q ALALRER
E6! dRIE QF dIRE | YIPIQ RIS 16
QGE | UAR QIRIR @2 ALRER FITCIQI NEG)
Nr @9 adie geE | 2Ieel N §e adie
QRYER CI6Q gele 9F dire 6aln dIdidd
RIS 26@ 9oR! PR Q58 | ZYsals @
gl 6GEIEa NQ. $ Gl AIRGER QF AFQ |

606Q 6QIFRIQ AMER Y@ e Aa
62910 QR QLYY 98 6 99 GIRHER
Q6RYR, LR, JFYR, LN, CRRER,
Re9lg 6 ¢Iedgel G dis 6912 QL
QIR CIEiCIEl SRl YOR 69 AL 6REER YFER
2@l Adl 62910 IPR! RN 6908 | 666@ 99,
91, 9¢ BMo 6 AR AMER ZAAR GIF 6%
GRIgRIR FAIKIRE | 20021 98l gag RN SISl
Q0I5 PoF GIY IRIR 699 AR LRI PR Aol |
0ok dIeQ RIGR0IQ Q) € 0 &9l 969 621
690I0R1 CRM 6Ol 6669 2a5el ol Tl
QI5Q ACIRY 2GR TReRIERER Y8l QRRIR0IQ
00 gale G8 dIing | ZIsY 19l AIER 9U 639IR
AR QER |

Q6aIR GAQ...

o0 6ngad caarial d6de QRIS | 64 @283,
Q08 AFIgRa U9 cagle Of AId QIR
@09 @QR | IORIELISH 69 21RQIR RIRUG!,
651gagl, QI8agl, QY FERT, 4aNTFIER
dees gl QF JdaQka RIS | 606@
QRS 960 GeBel doql (RS | Aeee
6 2ERea LR RPN R Q8S |
2ASIRVAIED FOQ AR QR CARFIRE AEER
AQIRLE | FRQ 6CIRIRR YA R §F adea
@0 950 Qg8 | 9RIg ARSI YO3 BRI R
Qeeaga e 92 A8 9@ 6QIda @IRd
CHIRAER NG FRE | 2SR 6KIR QI 2R
629 2HRQ @ M6, 6926AR Y SRS ATQ.
A% 99Q QIIURE | ¥G Jag dINHeR AR
ge FQIUR oISl AR JOIKIRE | AeaIS
QR C6Q geo RI0d 98 62@ 69 QLIRS |

QAR A2 HIRN AREAY QUG
RIER I QT RS PN |
2IDISERE 622 QI AR AR,
AR JIRER FRRR QRN
6222M | FIPIR ORI PG @
2R AR TN 06 RS AR |
26 202! o Sand 2o
QAR 62 2R6YITIRN
62I60NER QAR 6 QAR |

QRN DIRZEER 64 QIR

62I60RER QAN | 6ATAR
ERNRIGI B 69l OR Qe
A2REQ 2N QI CRACERER
ARG UFQITE @R | RS
ORIER RIERYER 8G TG
ol 60 99! AelReRIEasR e
ol caesa AN Y@ Ganeql
6910l @dee! goql Fra | o0
ode Aea QR 64
9eG QC KRR AIRIER
ZR6LIS 62108 | 6069 26
9RE0IR 2@ 69 PO FRRIAIQ
69IRQ Bl AR P | 606@
ARl el d6a eI'a
FRIRNQRIA 6QIFY d6R
601G QIR QR | 691N
RFIPR AR 08 9L 69
dg QU0 A9 9 R,
900gifl 40l ARFIQ, 960
Qdl 2RFIR, 96 Qe 6
6AIRINN RP0 6L | O
QR QAR 2R NG,
dIPIRER NG, F68gRER 96,
ARAFIRER 96, AYIATRER
¥G, UARER ¥E 8 AFale
2RIER F6RIE IR QEL |

Qé°a g2

QA2 S1Fel6R 2 264 Qe

69RER (AR QIR): QLILN, T2 AV QYR | 6T
2SI FRen g FlN 66 arddea | e AeiRdies &
QOQ! IR QIEI-AIZ 69 6066 @8 JIRIQ KRB GI2) YRS
@ 626m PIAQ AINUQ VIRR | 6669 URA YRR VIR
69669 Q6°A g7l 228, 696 QIA-AIRIE 204 ARSI AR
RN IRIRRFIRIE | IR IR URIQRID ASEI 6298 FR| S
R ARRIYAR AENER QI Gica AFE | AFIR ARIP
MoI6Q6m Q6 g2l QA-AIRIG SIGTEIER 218 @04 @58 | 6aIRQ
0@ QOEIER 2RYS 2R S0 @09l A2 2046 MRS CIRRIQ.
090 @08 | (ReQl 4oR! QI QIR ARIER e YV
Qldl 9ReRE Q8 e e @TYUCRER 2010 g2 IR
ga6s QORI 6 J6Q Bl IFTUCR RS R | @I
6QYQIUER A2 IR (IS 6AAER QR 6QRAER | 62EM IR
iRl @ 818 QUM FIefdl 69166 FALAET 1R
APGIgRER QIR LIRYICRER FIZI ARG JAea 29g6Q

oLl

o2l RUYE FRAURAER 08 FRITRUR | 62061 FIPR IS
621961 RAYER | 204 ASGIERER MIRT R PR g2
AR ROFE QRUER | 6969 PN FELE 64 U1 216 RIRS
6@ IR IR ALALER QLN | YUAR RIS ATAER
PG 2SNAR FQAER | UeR RS J6Q ACSIZRER o2l
G068 6 ARETR G0 J98 098 2 @RLd| @ Al
dRe 2ER6Q ZERPe 98 @& |

NoQ BESI Y8 2RAARYR 671RE]

SO (AR QU6): BG4l
ade afqeg eqiaqle
6Qew JHERIR 601RE Mo
QIRY IGIR 0l AR 629 |
@64 FRe01 9ol RS
20QIRgR QIFea 2T 1@
EOREIEQ QMR QY 2PORQ,
Adle  ees  aq99
6222 | No FIRY FFI QY
621022 6967 M IR QIR
0IRe 670d age 2q8e
620 | 97098 60REER
Qe GRQ deq 9 eela
RIOR AR YRG0 626@ |
e QIR 2UAILEQ RIS

el

AERIT QAU 6918 TFUCR
202l @f drIde QI
ARG 629 69N 2F 9@
ARG R AFRREQ 6904
Af0 edies gay aLiee
@228 | 6990Q 69p4
JL2I6Q QAIR6R QUK
0lRew FRTEQ 99,
Q6T 694 QS !Q
QRS ARRAIeT AUIF6Q
QU 2T RINIRE A@F |
@l 0Q M QIR N G@ UR
Q80 629 | @IS QARER
Solede eWRIF gede
6212 | PRIQIGER ARTE

13 i \f““

Jg2eq 6908 UG 2R
QIRIRQI 0lQ 6 IS
2102018 aQd e
RALIRAN | §Q ZORQ
28R QEIRRNT S
Aiede 9o 621029 9L
Q@8 Y0IKQ QIF FAIR Q&
IOIR2AUB | 92l U R
266 | 60IRE AGTIER AQRT
g8 9ed €800 92 YL
6RRR R 990 |
CORGER AARIS FRAAIAA
629291 9HIde JFQ IR
MY FALINAR! 691RG T
AEURD G FLRd @223 |

‘2N IR’ IV ABVRIR TR

RER(AUQ QIR): 6TARR.
PR AFOR ‘2N PRI
Q) FIRR on KRR e
6QRIge Q@R doq Uede
6RUIRE | FOR6a Mo YA
Q8 9L QARG | A
JeQIR’a dedie cd 9Qd
0601 AR AR YR
aee 6J6QI2046a ZICARE
RR6Q 90F ANGR 68 AR
@QQ oY QIY, ANREAR1
FIB IR AL, 908 ALK
RIS A8, AWIREAN B[A
QUIRR JRRINR, TR GR
AA2QI dAd  6QI969R
QBUINRG RS AR |
‘2 2RI JYY YRS

2IQRGI MR AR TCER! QLR

6QIR0e  (RUAIQ QUR):
696Q44Q 2Rl e e
2060 U ARER 9@ Qosle
QR 6QN6LR ARG 2 69N,
@64 BT AQ AELA,
¥oge @p @@l 92 G
U60a GR9 QTQe 9%
62RUINGE | eQ ARSI T6Q
6UINY OB CRY FYC AR
A@o R e IR

2oR 0¢R | RSIKIRE 64, 21
ARIER M@ QOIFT 2RGI SIS
@ 6% 09 d, A 8799
JdRY 656 AR AGY.
AR 6991 JR UG QPR
AR | JOP 296a dIFQ
Qe Gl 2ega 2ia
JIe PRIRRIR PR FRFER
ol @68 NG LR, LR
dew 4o §oeq @d @A

Qa8 089 269 6Bel 907 AR 988

ARRIRER (AR QUR):
ARRINTR Fql 67 996! aR
QOTQ G FRE ANUG Bl
g90@ RUOR I AISRIAN 6
oq G628 QIduRian AT
Q9 ga@ GUI01 & 690]6R
ARRIEER 290 Q@R QY giFt
aglge Q kel 9o 601l &
60 0R0 Folee iR o
QS 2IRAIPR @QRl Qe
01 QIRIG 998 QIdiga
UQEE 6QRKInd | ARISB @1
AR YERINR & QL 6996
AP OB, AIB 3G9 G0
e 6298 Q92 | RAe TR
geeds GAlE 9Q8 &% 890!
AR | gR6aIgig @d, APQRIR,
69Q4IQIR1, 9041 8 GRIIR

QG0 QAR IR dgl, Q101
RENITE OF TEQ 6I6R
F6R IET 620 6N @)
0% P06l @ ARAG Aled
FIeQIFT 8 B AR AVITF
Q¢ gae Galor @2e8 | @
QIR A6 RAZE R
0Q 990! R PR IRl 6aa!
IRIZ QQQ ,@n IEe AURIY
JPOUIRe 6994 ,@n F6@6
@2 edien AR dal
Q0 F6aE 620! IF 988 QIet
, 6@ QER , AWINEART @90
6QIRIRT ,£j5e QN ,AFIS TBING
Q 2IdeQl Bf F90 ARa AR
QIdYeRl ,aA0g o8 a°g
AITE , AR ggd & eoo
Q.8 9o 210 aade dem |

6RRCEM | TREQ Tl AR
YR MBFQ TEOR B 2R
6R60% 02 Gon Qe ARSI |
J6Q CAIRAIER €@ AR
J6Q HRRICR! PIIR P68 YR
e° 28l 69 FIRe T6ese
AR ALY Q@ P FER
6Q0I6Q 98 Y10 6RRAIRE
R Jne @Rel @8 QR
MNP LIS FRRS |

LOST

d dolauan ggal del
deeqa gda, 9o- gIe
@°- oM, AR IS,
950 ¢, 980099, 66l
6edl | QI R8.0M.909%
QA A 9 Q&l ¥ G
ATNEQ QIERYRQ AR
QRAQ W0q  UCFIER
6IQARl AIAER GRS 9
FR06Q AIPQ 69IQ UIg|
JedRAR | 9e6a 691
Original MCA Certificate
Sl. No- DO8160521704
@° Mark Sheet SlI. No-
MC/0912/013, MC/0912/
138, MC/0912/257 Q@2iRl
| 92 6¢IRIEEIF @RI A6Q
Qd el ARl @16 |
YRe68  Qe6R9Q
AUTGIR 6CINY 6RARER
SI. No- CPREG-4914,
Order No.- 02/2018, Dt
22.03.2024, @ 6|/9Q
@G 62108 |

Jeluan gaa

23, gaie qeEIe, 4R
PPN, o0 QIY, CAIRMA
felRR, 9de fd, A6l @I,
IR 69620, YR YR,
R CRIIG, RS IR AU,
Jeldl 69620, 6QI% AL,
cGAL QaR, dgen A2,
USING! AR, FERER AR, G
Qg), B 6201, FIPRGI CRII,
609 qla, 9698 TRE g
S0 RRING! @Reem | TR
QBIa J9Q VIV FEQIA
g, 6690CR QIR S6l,
U od gRgl SR, RRRIR
08, daeal ATR, AFRER
RIe 6 .9, 627 FRER OB
gL KRR | ABRIGI-

PRARIG QRIQ 98 ARR,
Jold @R, A8 Cne, 2
YR, F6RQ R, ACNEQE
g, PR ARL, 2NN
g, arel QIF, 96649 QIR
695, 6MOgRIS 1218, ARG
delalg, 6doNee, seeal,
Y KR e, 6AMSR
2104, el QIe, Jos
6w, QERY AcBRlD, 9o
ARG, AR Y, FeEe
69626), ARSI AR, B0
QRe, iege ddle,
QQ0RER Y, 6919 YA
ARG, 69@ AR, OB A,
FLQSR RIS 6 QY AL god
QRAL KRR |

6QQENAR 9 ZRIFER)

e
ASQARIQE! [SAIEI]
(RRAREIZ 28 QIeT 6916 2T Sl (AFIREIG BeRIRIas Ta @edisas ady) 6agsRaR, 90€9a

IS QIS 219 AR YIRCRE A6EeR A6l Ieas 2QaE Aacs

IR FQE!

e. |6disas adieiels Qi

AR 00 2Id IER YRERS Aeee,

9. | eedices adigeivls aeasdisads cRe

9r.ox¥.900Mm

€N [eRRIeN QIR ZRIGER RETIERS ASISRIB!
QIRETIEREER/60FAE 62I0ad

6ORIR 2T FHIER- Aq

¥. | @6dicas adgeels Acdicas 2Inceds

R AF66R ANGAS 2ncedTeaar @

99900 98IRI 00MNTII 8989

8. |@6dieas aeeRele 0dige ARG 1e°
oM QIR (2@ 2N)Q ORél

© ¢, NANETNE 928 NIRERR I8 QRIAIF FIG,
AR A, QEIRR], Og), a2 € 0089

9. |6di6ae AEERIGIR 68968 ARARAIT
QEARENE SR

99.0M.909%

9. |ANARAIR AERIPILR 6216AQ 9% KRR
2URRe 0108

e[.oC.909%

. |Qe6e GeRIQiae geTInIn QU6 QI
QAR ARG YETARING QI

F6era fen Qlea
605680 ¢°: 2IRARRUINARDI-00 €/
AURE-do08NC/909- /RO DY

¢. |6cIg6a aBige caimasl 2qAa Qe
QERIPAR ETARIRG OREl 6 A-661R

ORéll: 909, 666R 6298, ARIRE AIF,
CRKSR G HRG, DERIR, TRHKR4, ¥8 900
@601, : ca.mangesh@gmail.com

0. A4br| AERINYAR FETARINT A
69IGlI6LI @RS g SRR
6291 291 ORI 8 REAR

ORéll: 909, 696R 6298, ARIRE AIF,
62KSR G0 ARG, RERIR, TRNGERE, B8 900
@6eIR : cirp.aippl@gmail.com

€ ¢.| GR QIEA FRRIR 65T GG

08.0%.909%

©9.| adigeieIw 2, OTRE 2N 6669 A8
BERIRPRAR YETARIRE QYA Q-9 @
Qa-diRl (99) 9F, @ 2Q26a g 629

2GR 90 9R Rl 9 (94) (F) AQLIN
QégRielE 28 9ol

e, GIQQ@@\Q g6TARRT AIF 6UCNER

@560 (g60Ya @oq MG eaeid qie)

a8l ge1el Qe ZIGE FERIRIES AIY

g9y Qee

e¥[(@) GeRaig ada we°

(¢) gRIGE YORUE FRQE AUNR 624

web link:https://ibbi.gov.in/en/home
Q 2R G2 PRAAERIP FATIRER |
(¢) Q098 968

QeldiQgal |

SIR¢ : 98.0M.909%
9 : A6

90QIal 6915Y FAIMIFIER Réla FRILIRE 69 MILFIR AHlIGT A TRIR AA6eE 6TI6aS!
QAIRRIG GERIQIAR 6gI6Ad Zied RARIQ ZIdie QW6 28 AR JINEeS AFeeE
ORg: 99.0M.909%6q Fead 60aed |

ATIE AQIE 2 AGR YRsRS RTETR, 62EFarIRS, 6AIGIEAIS ARIKIR 62AIRE Q1T
g8 @2 08.0%.909%(99.0M.909¥0Ig L ¥aqe adia) 6a @Al @l 999 ALEA
F6RIRILR YETANAT FREER AUER € 0FAR ANEER AILIRASI OREIER JLEIRSIG

68 TRAFUR 62E0R Al A 6 YIS 629R AEREYYFY FRIFER AR P0G | AN
AP 6RPTACNER NPT VIER, ETIR ARMAER @A AEREYTY ARMAER (7RG Q1D

8 geldl QYR 9QY | RN 9° € 9 QU 2l YERE | .M AL |
Gyl 9Q° AARE° gaIel QAR R FANF FAUAIRDER |

Q980 BERIRIAr YETIRIR, ZIie AgIe 2Ig JuIe YRS RFEeE.
60.07.: URRIRIZIRNI-00 ¢ AeEHIo 08N 90 09-R /R O Y

€l6a1d SR FI6R




